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No. 1-HLA of 2010/8.—The East Punjab War Awards (Haryana
Amendment) Bill, 2010, is hereby published for general information under
proviso to Rule 128 of the Rules of Procedure and Conduct of Business in the
Haryana Legislative Assembly:— o

Bill No. 1-HLA of 2010
THE EAST PUNJAB WAR AWARDS
(HARYANA AMENDMENT) BILL, 2010
A
B

further to amend ihe East Punjab War Awards
Act, 1948, in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-first
Year of the Republic of India as follows :—
1. This Act may be called the East Punjab War Awards (Haryana
Amendment) Act, 2010.
2. In section 3 of the East Punjab War Awards Act, 1948;—
(a) in clause (a) of sub-section (1), for the words “*five thousand
" rupees’’, the words ‘‘ten thousand rupees’’ shall be :substituted;
and
(b) in sub-section (1A), for the words ‘‘five thousand rupees’’, the
words ‘‘ten thousand rupees’’ shall be substituted.

" Price : Rs. 5.060 (855)
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STATEMENT OF OBJECTS AND REASONS

In view of the increased cost of living it has become necessary to enhance
the war jagir of every ‘‘eligible person’’ as defined in the A<t from five thousand
rupees to ten thousand rupees per annum.

Hence, this Bill.

BHUPINDER SINGH HOODA,
Chief Minister, Harvana.

The Governor has, in nursuance of Clauses (1) and (3) of Article 207
of the Constitution of {ndia. recommended to the Haryana Legislative Assembly
the introduction and consideration of the Bill.

Chandigarh : ' SUMIT KUMAR,
The 4th March, 2010. Secretary.
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FINANCIAL  MEMORANDUM

. As at present, in terms of the provisions of Section 3 of the East
Punjab War Awards Act, 1948 every “eligible person” is entitled to a war jagir
@ 5000/- per’ annum. It is proposed to increase the rate to Rs. 10,000/~ per
annum. As a result, there will be an additional liability of Rs. 40,90,000/- per
annum on the State Exchequer.
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46942—H.V.S.—H.G.P., Chd.



